t I TEM NO. MM 11A COURT NO. 11 SECTI ON XVI

SUPREME

COURT OF I NDI A
RECORD OF PROCEEDI NGS
I.A-No.3 In Petition(s) for Special Leave to Appeal (Givil)
No(s). 13044/ 2006
SUDI PTA TRADERS (P) LTD. Petitioner(s)
VERSUS
OFFI Cl AL LI QUI DATOR, H. C. CALCUTTA & ORS. Respondent ( s)
AND I N MATTER OF
GUIARAT COWPCSI TE LTD. Applicant (s)
Date: 19/01/2011 This I.A was called on for hearing today.
CORAM :

HON BLE MR JUSTICE G S. SI NGV
HON BLE MR JUSTI CE ASOK KUVAR GANGULY

Deba Prasad Mikherjee, Adv.

For Petitioner(s) M. Soli J. Sorabjee, Sr.Adv.
M . Raj endra Si nghvi, Adv.
M. K K Gautam Adv.
For Respondent (s)/ M . Kal yan Bandopadhyay, Sr. Adv.
Appl i cant M. Pradi p Tarafdar, Adv.
M. Aj ay Sharma, Adv.
For Official M . Joydeep Gupta, Sr.Adv.
Li qui dat or M. Sanj ay Kr.Ghosh, Adv.
M.
M.

B. K. Pal, Adv.
M. Rauf Rahi m Adv

UPON hearing counsel the Court made the follow ng
ORDER

Taken on board.

After maki ng sone submi ssi ons, | ear ned seni or counsel
appearing for the applicant nmade a request that his client nmay be
permtted to withdraw the application.

The request of t he | ear ned counsel is accepted and t he
application is dismssed as w t hdrawn.

(Satish K Yadav) (Phool an Wati Arora)
Court Master Court Master
| TEM NO. MV 11B COURT NO. 11 SECTI ON XVI
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
I.A-No.4 In Petition(s) for Speci al Leave to Appeal (Givil)
No('s). 13044/ 2006
SUDI PTA TRADERS (P) LTD. Petitioner(s)
VERSUS
OFFI Cl AL LI QUI DATOR, H. C. CALCUTTA & ORS. Respondent ( s)
AND | N MATTER OF
GUIARAT COWPCSI TE LTD. Applicant (s)

Date: 19/01/2011 This |.A was called on for hearing today.

CORAM :
HON BLE MR JUSTICE G S. S| NGHVI
HON BLE MR JUSTI CE ASCK KUMAR GANGULY



Deba Prasad Mikherj ee, Adv.

For Petitioner(s) M. Soli J. Sorabjee, Sr.Adv.
M . Raj endra Singhvi, Adv.
M. K K Gautam Adv.
For Respondent (s)/ M . Kal yan Bandopadhyay, Sr. Adv.
Appl i cant M . Pradi p Tarafdar, Adv.
M. Aj ay Sharma, Adv.
For Official M . Joydeep Gupta, Sr.Adv.
Li qui dat or M . Sanj ay Kr.Ghosh, Adv.
M.
M.

B. K. Pal, Adv.
M. Rauf Rahi m Adv

UPON hearing counsel the Court made the follow ng
ORDER

Taken on board.

After maki ng sone submi ssi ons, | ear ned seni or
appearing for the applicant nmade a request that his client may
be permitted to withdraw the application.

The request of the | earned counsel is accepted and the
application is dismssed as w thdrawn.
(Satish K Yadav) (Phool an Wati

Court Master Court Master

Aror a)

counsel



